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1/16.10.96 
Counsel for the applicant : Shri N.P.Siriha. 

Shri I.D.PraSad. 

HeardShri. NeP.j 	a, learned counsl for 

the applicant on the question ofa admission. 

2. 	 I have gone through the Annexure-A/lt of 

the application. It IS found that the irregular oostir 
of the applicant, HthiTypthst, Divsiona1 Office,: Oh, 
work as S.B.P.A., Chapra H.O. was going to be enaiIre 
and explanation has been called from the authority 
appointed him in the said post. 

v 	 3. 	 in view of the aforesaid circumstares, i 
I.  

ams not inclined to admit the case for hearing.tT..J Lt7L 

4. ' 	 Issue notices to resooncients t hôe4use 
as cjto why the application should not be admitted for 
hearing. Respondents shall file their reply within 21 days 
from now. Requisites to be filed within a week. 

Learned counsel for the applicant also prays 

H 	 for interim stay. But, in the facts and circumstances of 
the case, I am not inclined to grant interim Stay. So, the 
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prayer of interim stay is also rejected. 

C 
6. 	

List on 13.11.1996 on the questjon of 
ad.mjssjon. 

(D.Purktha) 
Mentber(j) 

2.! 13.11.96. 	Shri I.D. Prasad, the counsel for the applicant. 

Shri R .K. Choubey, the counsel for the respondents. 

The learned counsel for the resp ondents prays 

for two weeks time for filin w/s. Time is allowed. 

List it on 28.11.95 for hearinci on admission. 

VA  
CBS/ 
	

(U.N. flehrotra) 

Vice-chiirman 

3/28. 11.96 	.Shri. N.P.Cinha, learned counsel for the applicant. 

Shri. R.JCChoubey, learned counsel for the respondents. 

Learnd counsel for the anlicant prays for 

early hedring of the case since the nraier for interim 

reliefsodgh't for in this case and the sarr was ej•ecte cL 
by this Court The learned Sr.Standjng Counsel for the 

respondents orays for time to file counter. Cbnsidered 
and three weeks time IS allowed to file counters  

List on 24.12.1995 for admjssion•  

3 KJ 
	 (D.purkarastha) 

t,ierrer(J) 

i 

S K• 
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4./24.12.96. 	The learned counsel for the ppliCant states 

that he hs noved an application for amendment anct 

for that 21.1.97 has been fixea. Let this OA be also 

/CBS/ 

fixed on 21.1.97 for admission alongwith MA 26/96í 
/ 

	

Saha) 	 (v.N. Mehrotra) 

	

Member (A) 	 vice-chairman 

5./ 21.1.97. 	List it on 28.2.97 fohearing oi{ admission. 

/0d3/ 	 (v.N 1'ehrot,a) 

- 	 V ic - ch a. i rman 

6.f 28.2.97. 	On the request made on behalf of the learned 

couhsel for the respondents, four weeks time is allowed 

for filing reply. Rejoinder, if any, may be flied 

within two weeks thereafter. List it on 29.4.7 for 

direction. 	
\ 

(V.N. Mehrotra) 

Vice-chairman 
'Shri N.P. Sinha, the counsel for the applicant. 

None for the respondents. 

Shri J.N. Pandey, the learned Sr. StandIng Counsel 

states that Shri S.C. Dubey, the Addl. Standing Counsel 

shall be filing W/S in this case. Some more time may be 

allowed. Allowed.three weeks for the same. Rejoinder may 

be filed within two weeks thereafter. List it on 

14.7.97 for direction with the name of $hri S.C. Eubey, 

as the counsel for the respondents. 

L / 

(K. f1uthiL!ar) 

Member () 

: i-c 

-7/ 29.4.97. 

(v.N. Mehrotra) 

Vice-chaj.rrnan 
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	 61s not filed so far. Four weeks turthertime 
is allowed for the seme Rejoinder may be tiled within two 

II 	 weeks thereafter. 

SKJ 

9/ 01. 09. 

List for direction on 01.09.1997. 

(Y.N.Mehrotra), 
Vice...Chajrman 

/s has not been filed so far. Four weeks'  

further time is allowed for the same. Rejoinder rtta•j 

be filed within two weeks thereaftr. List ifior direction 

on 04.11.1997. 	
/ 

(V N • Meh rbt ra) 
Viee-chaith.n: 

4.11.97g. 	ShriJ.N. Pandey, Sr. Standing Counsel forthe 

- respondents pra's for and is allowed one week further 

time to file tJ/S. Rejoinder may be filed' within t,o weeks 

thBreafter. List it on 91 .98 fox direction.() 

•: 	

I 

1LBS/ 	 (U.N. I1ehrotra) 

Vice-chairman 
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l/0.01.98 	Vils not filed so far. Your weeks further time 
is alloweQ for the same.. jejoincier,if any, my be filco 

within two weeks thereafter. 
List for airect ion on 17.03.199pfoe DB. 

(V . iieh r3t ra) 
V ice - ha i rina n 

12.! 17.3.98. 	List it on 27.4.98 for direction before the D8. 

H 	 H 

/C8S/ 	 (L.K. rasad) 

Member (A) 

2/7. 4, 199 Shri I.D.Prasad, counsel for the applic nt 

Shri J,N.Pandey, Sr. Snding Cunse1 for the 

resp)ncnts, 

At the request of the learned counsel for 

the re.spondnts two:weekstjme 4 s a1oed. List the 

M.A.on 29.6.1998 for hearing alongwith O.A. 498 of 1996. 

( 	Nrsimham ) 	 ( L.P,,Prased ) 
Member (j) 	 Member (A) 

b  3../ 27.8.98 	Shri 1.0. Prasad, the counsel for the applicant. 

Shri J.N. Pandey, Sr. Standing Counsel for the 

responçients. 	•. 	 - 

Shri J.N. ande, th learned Sr. Standing Counsel 

prays for and is allowed four weeks further time to file 

u/s. ejoinder may befiled within three weeks thr.after. 

List it on 24.11.98 for direction. 

/CBS/ 	(L.R.K. Prasad) 	 O.N. flehrotra) 
Member (A) 	 •\iica-chairma1,, 



4/24.11.1998 

M . 

.Shri I.D.Prasad, .counsel for the applicant. 

For weeks furtIer time is allowed to 

file W/s. Rejoinder, if any, may he filed within 

a week thereafter. List it for direction on 5.2.1999.  

Lakshman Jha) 	 ( L.P...}P'ras& ) 
Member 	 . 	 Member (A) 

5/5. 2, 19 

MI 

6/29. 4. 

: 
Shri I.D..asad, counsel forthe applicant, 

Heard the learned counsel for the applicant. 
Not ices were issued to the respondents in October, 
1996. However, in spite of so many opportunities 

given, the responderts have not filed their W/s. 

Four weeks further time is allowed, as a last àhance,, 
for filing the W/s.'Two weeks for rejoinder,.if arty. 
If the W/s is not, filed by then, the matter maybe 

posted for hearing exparte. List it for direct ion: 

on 29.4.1999, , 

C Lakshma{ Jha ) 	. 	. 	( L. R. K. Pr as a.j ) 
Member . ( J) 	. * 	. 	Member,  (A). 

199,9 	. 	For want of5 time, list ,  it for direction 

-(
c- 12,5.999. 	 9 
i 	 A 1 0.. () ' 

1- L.Hn,ina ) 	. 	( S.Narayan ) 
Member (A) 	. . 	Vice-chairman 

7./ 12.5.99. 	Since pleading.s in the case are complete, 

etit be listed on 10.8.99 for hearing.. 

2 
/CBS/ 	H(L.UNGL 	 . ' 	(S. NARAVAN) 

MEIIBER (A) 	 , 	VICE-CHAIRMAN 
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8./ 10.8.99. 

Now,f time, list it on 7.10.99 for hearin. 

	

Ic BS/ 	 (S . tYN) 
1EI1BER (A) 	 VICECHAIFriAN 

9/07.1.0,99 For want of time, the hearing is adjouned 
i 	4o 24,11.1999 

I g 	 (S.Narayan) 

	

SjJ 	 Mener(P) 	 Vjce.,Chajrma 

10 
24.11.99 

CM List on 4.1.2000 for-hearing. 

(S.Narayan) 
Vice-chairman 

Shri I.D.Prasad, counsel for the applicant. 

List l t  for hearing on 1.2.2000. 

( Laksl% 	Tha ) 	 ( L.R. k,. iad). 
Memter (J) 	 Member (A) 

4 
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12/1J2,2000 	Shrj N,P.Sinha, counsel for,  the applicant. 

List it for 	aring.on 27.3.2000, 

( L&cshnn Jha ) 	 ( L.R,E.Prasad ) 
Mernbr (J) - 	 Member -(A) 

13/27.3.2000 	AJXXX As DB is tot available, lIst it for 
hearing or 4.5,2000 

AYJ 
k1? 

(L.ji)  

ME?IBER(J) 

14/ 4.5.2000. 	••- 	 - 

On the request, let it be lIsted on 10.7.2000 

)

for heari rig. 	 • 	 - 	• 

J7\yçz 
(L. JH) 

MEMBER (M) 	 EBER (j) - - 

14/10.7 .2000 	• 	Shr I.D.asad, the counsel for applicant 
None for the respondents 

As D.B. of Court No.1 is not avajjable 
Ust (it fo,(harjng on7J.8.2000. 	•- 

s'(s 	 ngliana)/M(A) 	(L. 	M(J)- 
__ 	

( 

_: 
- 	

--- 	 1' 
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7.8.2000 

CM 	List it for hearing on 12.9.2000. 

(s.Narayan) 
v.C. 

16./ 12.9.2000. 

For want of time, hearing is adjourned to 

14.11.2000. 

/ceS/ 	HIIINGLIANA) 	 (S. NARAVA ) 
1EM8ER (i) 	 VICE—CHAIRII N 

17./ 14.11.2000. 

None for the parties on account of res lution 

in bar today on sad demise of an advocate, Shri S. 

Mukharjee. The case is adjourned to 9.1.2001 forihearing. 

/CBS/ 	(L'.R .K. PR ASAD)/i1( ) 	 (S * N IWAN)/V .c 

18./ 1.12.2000. 

Shri N.P. Sinha, the counsel for the app1  icant. 

The learned counsel, for the applicant prys 

on instructions for withdrawl of the OA as weLl as 

MA. The prayer is allowd. This OA together with 

MA is dismissed as withdrawn. 

/cesf 	(L.R.K. PRASMD)/M(A) 
11 

1W MN)/V .0 •1 


